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Mr. Speaker: The result of the
Division is: Ayes 85; Noes 16

The motion was adopted.

12.41 hrs.

UNION TERRITORIES (DIRECT
ELECTION TO THE IIOUSE OF

THE PEOFLE) BILL

‘The Minister of State in the Minls-
try of Home Affairs (Shri Hathi): [
beg to move:

“That the Bill to provide for
direct election in eertain Urivn
‘Territories for filling the seats al-
lotted to them in the House of the

People and for matters ronnected
therewith be taken into con-
sideration™.

Shri Harl Vishou Kamath (Hosh-
angabad): On a point of erder, Sir
I am loth, 1 do nol wish, to uhstruet
or delay the passage of his Bill, It
is a very welcome measure, but 1
would have been happy if the Gov=
ernment had had more regard for the
rules of procedure.

Mr. Speaker: Shri Kamath would

remember that normally these points
are raised after the motion has been. ..

Shri Harl Vishna Kamath: The hon,
Minister has moved the motion al-
ready,
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Mr. Speaker: It is only after 1 place
the motion before the House that
normally these points are raised.

Shri Harl Vishnu Kamath: I thought
that as soon as he had moved it, it
would be in order for me to raise the
point.

Mr. Speaker: That can be raised
after the speech in connection with
the motion has been made also. How
long is the hon, Minister likely to
take?

Shri Hathl: One hour has been al-
lotted for this Bill, and 1 think 1
would take about 10 tg 12 winutas and
in any case not more than about 15
minutes.

Mr. Speaker: All right, Shri Kamath
may raise his point now.

Shri Harl Vishnu Kamath: I would
like to invite your attention to rule
88(1) of our Rules of Procedure, But
before 1 read out that rule, may I
point out that the last sentence in the
Statement of Objects and Reasons ap-
pended to the Bill reads thus:

“The Bill seeks to provide that
al the next general clection and
thereafter as and when necessary
these seats shall be filled by direct
election.”

That is a very welcome thing, and
we are quite happy....

Shri D. C. Sharma (Gurdaspur):
What is the hon. Member's point?

Shri Harl Vishnu Kamath: Why is

my hon. friend impatient? The
-Speaker Is there to conduct the
business.

Bhri D, C. Sharma: The hon. Mem-
ber is taking too much time and he
will take away my time thereby.

Bhri Hari Vishnu Kamath: My hon.
friend had better learn some method
-of speaking.
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We are happy that the three Union
Territories which had so far been ex-
cluded from this privilege of direct
clection will alsg share slong with the
other Union Territories this privilege
and honour of sending their represen-
tatives to the Lok Sabha by direct
election. But the financial memo-
radum that is appended to this Bill,
which refers to the extra expenditure
that will be involved says in para-
graph 2, rather baldly,—not boldly—
that:

“It is not possible to five pre-
cise details of the expenditure hut
on a rough estimate it would be
about Rs. 76,000".

Sub-rule (1) of rule 69 contains &
mandatory provision, that:

“A Bill involving expenditure. .
shall also give an estimate of the
recurring and non-recurring ex-
penditure involved in case the Bill
is passed into law.".

Judging by the Statement of Tpjects
and Reasons, Government are well
aware, are conscious of the fact that
there will be recurring expenditure
because they have used the words
‘and thereafter as and when neces-
sary’; that means, not merely at the
next general election but as end when
necessary thereafter. Only a lump
sum of Rs. 76,000 has been mentioned
in the financial memorandum. But
there is no indication as to whether
it is recurring or non-recurring ex-
penditure that would be involved from
the Consolidated Fund of India.

May I, therefore, seek a ruling on
this point whether it is not obligatory
in view of this rule of procedure, on
the part of Government to give in
such cases, a Tough or approximate
estimale if they cannot give a precise
one, of the recurring and non-recur=
ring expenditure that would be in-
volved from the Consolidated Fund of
India in case this Bill is passed into



4771 Union Territories BHADRA 18,

law? I would request you to decide
this point of order before the Bill is
taken up for consideration.

Mr. Speaker: Has the hon. Minister
% say anything?

Shri Hathi: I think that it is a very
simple matter, that when -the finan-
eial memorandum mentions that there
shall be an estimated expenditure of
Rs. 76,000, it means that this will have
%0 be incurred as and when the elee-
tions ocrur. This expenditure is going
10 be incurred at the next general
elections. But clause 6 of the Bill
provides that the sitting Members will
continue to represent these areas till
the next peneral election. After that,
elections will be there, and they would
imvolve an expenditure of Rs. 76,000
1 do not think that there is any point
of order whatsoever.

Shri Hari Vishnu Kamath: It is not
clear from the financial memorandum
whether it would be recurring or non-
TECUrring.

Shri D. C. Sharma: 1 Ao not think
that this point has been referred to
n the Representation of the People
Act. 1 think there is no provision
mads there for recurring and non-
recurring expenditure. I ghink  the
whole thing is lumped together _lhert-.

Shri Hari Vishon Kamath: But our
Tules of procedure provide like that

Mr. Speaker: The rule as 1t stands
does require that the recurring and
the non-recurring expenditure ought
io be given separately.  In the finan-
eial memorandum attached to this
Bill Government say that so far as
they can visualise about the next elec-
tions which are near at hand—as re-
gards the others, thry cannot just at
Ppresent say, what the amount will be;
and even in respect of the next gene-
rul elections near at hand they pro-
bably feel that they cannot give
3213 (Ai) LSD—e.
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the flures correctly but they can
only give a rough figure that
might include both-—~the total expendi-
ture would be about Rs 76,000. Nor-
maliy, the point made out by Shri
Kamath would be right, that Govern-
ment should give the expenditure
under both the heads, But failure to
do so does not throw out the Bill al-
together. During the debate also,
Government may mention some figure
or may give some assessment or give
some ‘mete-rough’ as it iz called and
probably that would be better. ...

Shri Harl Vishnu Kamath: If T
have heard the hon. Minister aripht,
he said that at every election, after
the next general elections alsp the
fum involved would be Ra. 76,000.
Was that what he meant?

Mr, Speaker: He cannot
generally.

say that

SBhri Hathl: I have given 4 rough
estimate. I cannot say it generally.

1248 hrs
™r. Derury-SrEaker in the Chairl

This ix a small Bl providing for
direct election to the House of the
People in the Union Territories of
the Andaman and Nicobar Tslands,
the Laccadive, Minicoy and Amin-
divi Islands and Dadra and Nagar
Haveli. Under article 81 of the
Constitution, 25 seats in the Lok
Sabha have been set apart for
the Union Territories. Out of these,
been  llotted

one seat each has

to the Union Territorics of the
Andaman  and  Nicobar Islands,
Lacesdive. Minicoy and Amindivi

Islands and Dadra and Nagar Haveli.
At prescnt these seats are filled by
nomination by the President under
section 4 of ths Representation of
the People Act, 1950. Provision had
been made for nomination to the
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seats allotted for the Andaman and
Nicobar Islands merely because there
were insuperable difficulties in intro-
ducing the elective system owing
mainly to difficulties of transport and
communications in the islands them-
seives. Now, communications have
been improved, and we are trying to
extend them. Moreover there was a
demand from the people, which was
a legitimate demand, that there shoulg
be an elected representative rather
than a nominated one. That demand
wag justiied. As the means of
communications have improved to a
very great exlent, there will not be
difficulties in having elections throu-
ghout the islands.

So far as Dadra and Nagar Haveli
is concerned, even in 1961, when the
Bill in connection therewith was
being discussed here, hon. Members
criticised and demanded that there
shou'd be direct election and not
nomination. At that time. however,
the time at our disposal was very
short, because the elections were
to take place iy 1962 and delimitation
had to be made. The late Prime
Minister then promised that this
would only be & temporary measure
and that by the next general elec-
tion_ a Bill would be brought forward.
This Bill is, in a way. in fulfilment
of that assurance.

The proposals containe; in the Bill,
the operationszl clauses, are in clauses
3 to 6, Clause 3 provides that in these
Union Territories, there shall be
direct election to the House of the
People ang for that purpose each
Union Territory shall cofstitute one
parliamentary constituency ag in Delhi
which has no State Assembly.

Clause 4 is concerned with amend-
ing the Representation of the People
Act, 1950. Sub-clause {a) seeks to
“delete the provision for nomination
from that Act sp far as these Terri-
tories are concerned so that it will be
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and (c) seek to amend the Representa-
tion of the People Act, 1850. It is
about the preparation of rolls for the
parli tary constit i Ag in
the case of Delhi, here also each
constituency will be 5 parliamentary
constituency. There wil] not be any
need for State Assemblies. There
will be only one representative for the
whole area,

Clause 5 is also a similar amend-
ment.

Clause 6 provides that the present
sitting Member in the Lok Sabha of
each Union Territory shall continue
to represent that Territory till the
dissolution of this House. But if in
the meanwhile, a vacancy occurs, it
shall be filled by nomination by the
President and :that person shal] re-
present the Territory in the House of
the People until its dissolution, It
only envisages that the present
Member will continue til] the disso-
lution of this House. but if by chance
tomorrow a vacancy occurs it may
not be possible to hold clection im-
mediately because delimitation and
all that has to be done, which may
not be ready by then. Therefore, till
the dissolution of the present House
of the People, if there is a vacancy, it
will he filled by nomination. After
that undergclause 3 the alection will
bhe direct.

T think this is a Bill which should
he welcomed by all sections of the
House. We are giving direct repre-
sentation to the people of the area
in the Lok Sabha. There should be
no controversy over this, T therefore
commend the motion to the House.

Mr. Deputy-Speaker: Motion moved:

“That the Bill to provide for
direct election in certain Union
territories for filling the seats
allotted to them in the House of the
People and for matters connect-
ed therewith be taken into

by direct election. Sub-cl (b)

ation™.
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Shry P. K. Deo (Kalahandi): Mr.
Deputy-Speaker, I had the privilege
to be associated in the tour of the
Andamans sponsored by the Home
Ministry in April last year.

“Shrj Hari Vishon Kamath: On a
puint of order. I am sure you will
agree that when my hon. friend, Shri
Pratap Kesari Deo—who has come
back from a worlj tour, not only a
tour of the Andamans—speaks, there
should be quorum in the House.

Mr. Deputy-Speaker: The bell is
being rung....Now there is quorum.
He may continue,

Shri P. K. Deo: Then | had the pri-
vilege of submitting u note to the
Home Ministry suggesting certain
administrative and constitutional re-
forms. [ congratulate the Ministry
on having accepted at Jeast one of
my recommendations which has now
come in the shape of this Bill which
I hope will have the uwnanimous sup-
port of the House and wil! by passed
and given effect to

I would like tu confine my detailed
observalions to the Andaman and
Nicobar islands. Even though in a
parliamentary constituency in the
mainland we represent 8— lakh
people, the representative from
Andamans and Nicobars would re-
present only 65000 people. It has
ROt an area of 3,200 square miles.
There are nearly 250 smal) islands
scattered in the Andaman and Nico-
bar group. Between the two groups
is the ten degree channel which is not
always navigable, which makes com-~
munication more difficult

The 85,000 population of the Anda-
man and Nicobar group of islands are
divided into four groups. One-
fourth are the “local borns"”, descen-
dants of the original settlers. This
was a penal wetilement, Kalapani.
They went there in 1858, when they
were sent there after the great revolu-
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tion of that year, the firgt war of in-
dependence. They settled in those
groups of islands. That was how the
penal setllement started The cellu-
lar jail and grim alls of it are a
testimony to the penance and sacrifice
ang bear witness of leaders like
Lokamanyy Tilak, the Savarkar bro-
thers, Bhai Parmanand, Barindra-
kumar Ghose and Ulhaskar, whose
golden, deeds have enriched the
pages of this  country’s higtory.
Ome-fourth of the population repre-
sents labour force; they are casual
labour who go from the mainland for
various PWD works and forest opera-
tions. One-fourth represents the East
Bengal refugees.  One-fourth repre-
sents the originul inhabitants of
Andamans, who are of a tribal charac-
ter—the Onges, Andamanis, Jarawas
and Sentanalese, whose numbers are
being greatly reduced, There are
only 24 Andamanis left, they are not
multiplying. It is a dying race.  So,
the problem of Onges is very serious
and needs carcful attention for the
preservation of their culture, Jarawas
have remained hostile up til} now,

13 hrs.

Our main problem iz how (o have
free and fair elections in a centrally
administered arca like that. Of the
various recommendations that 1 made
to the Home Ministry was one that
this group of islands so strategicaily
situated --Nicobar is

only 70 miles
from the Sumatra Cape-—should have
a representativee government of their
own, a legislature of their own, they
should share in the administrating: of
that territory. It is most unfortunate
that the administration there is high-

ly centralised and personal.  The
Chief Commissioner, being far away
from Delhi and having not nuch

work to do and having to deai with
a small population of 85,000, is ali in
all and gets involved in small matters
in the administration, which iz not
desirable.  And the partisan outlook
is, of course, there.
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When we happened to be there, we
were given an official programme to
the effect that we were supposed to
address a public meeting to be orga-
nised by the local Congress Commit-
tee. We belonged to various parties,
my hon. friend Shri Mohammed Elias
was there, and we did not like to
address the meeting to be convened
by the local Congress Commitiee and
organised by the officials there. So,
we dissociated ourselves. But such
things huve been going on.

So, how can we expéct free and fair
v lections where the administration is
a0 much personal and so much cen-
tralised. There, he iz the chief exe-
culive officer, and he is the mamn em-
ployer of the casual labour force, and
1 think he was till the other day, and
he is still today, unless some change has
been made, the Labour Commissioner
there. He decjdes the wvarious dis-
putus arising between labour and the
employer, while he himself iz the
main employer of the labour force
there. There is no separation of the
judiciary from the executive, He is
being assisted by an advisory com-
mittee which is a nominated body, and

Union Territories  SEPTEMBER 9, 1865
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Shri K, C. Sharma (Sardbana):
That is the story all over the demo-
cratic world.

Shri P. K. Deo: So, in future wher
provision is made for direct election,
thought should be given for propor-
tional representation, and in a typical
arca like Andoman and Nicobar
Islands, where there are so many
party interests ang tribal intcrests, 1
feel that they would be proper.y rep-
resented if there is proportional rep-
rescntation. 1 know that the obvious
answer from the Ministry would be
that it is not a viable unit, that it is
not possible to have a responsible
government in a small area of 3,000
square miles with a population of
65,000, My answer would be: why
not merge it with the mainland?

Shri D. C. Sharma: With Orissa.

Shri P. K. Deo: After all, it has
been so muoh associated with West
Bengal. The Calcutta High Court
looks after the Andaman and Nicobar
1slands. Calrutta has been connected
by plane and sea service with Porl
Blair. All the forest wealth of hard
and soft wood that is produced in
And finds its market in

they have an advisory c ittee in
the Home Ministry for the islands,
which is also & nominated body. 1
think all srope for nomination should
be eliminated, and the local bodies
should slso be elected

When the Ministry decides to have
a local legislature, they should make
@ provision for proportional represen-
tation, anq if necessary, the Represen-
tation of the People Act should be
amended, beeause our experience in
this country that a party having a
minority vote, having only 44 per
rent of the votes, is now ruling the
country, and is occupying more than
three-fourths of the seats in  this
House,

Calrutta. When there is so much
pressure of population on land in
West Bengal, which has been agpra-
vated by the recent influx of refugees
from East Pakistan, why not have it
merged with West Bengal? So.
Andaman could provide relief top the
pressure of population in West Bengal.
There is tremendous scope in various
islands, particularly in Little Andaman,
where 50,000 people could be easily
settled. It is a flat island and has pot
sweet drinking water and immense
possibilities of paddy cultivation.
There are various other islands in
which a large number of refugees
from West Bengal can be rehabili-
tated. So, T think ‘this shoulg be
considered whether it is not possible
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for it to be wumalgamated with West
Bengal.

Similarly, why have &a scparale
identity for the small units of Dadra
and Nagar Haveli? Why not merge
them with the neighbouring disirict ot
Gujarat. It will be the most proper
thing to do, so that the people will
feel that they have o certain say in
the local administration, so that they
would be properly represented in the
legislature and thelr interests woula
be safeguarded there,

So also, Minicoy, Laccadive and
Amindivi Tslands c¢an be associatea
with Kerala. So, all these things
should be considered, and if at all we
want that there should be elecled
representatives from these areas, they
should be elected and associated in all
tiers of the administration.

Dr. Ranen Sen (Calcutta East): 1
rise to welcome this Bill, I come from
West Bengal which has been long-as-
sociated with the Andaman Islands
Most of our freedom fighters were
deported to .Andamans, Some of
the names have been mentioned by
Shri Deo. Since our childhood we
have been hearing so many things
about the islands of Andaman and
Nicobar,

We also know the stories that have
been circulating in West Bengal re-
cently about the conditions of the
people living in the Andamans.
Briefly, the report goes in West Ben-
gal, confirmed reports I must say.
that Andamans is being ruled by the
Chief Commissioner in g very auto-
cratic manner, that there iz no
vestige of democracy In that island.
Even the labourers employed there
in Government service or under the
contractorg of varlous categories, do
not get a gquare deal from the rul-
ing power there or from the em-
Mayers.

So, in order to have free and fair
elections, I draw the attention of the

(Direct Electionto  y78v
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Minister to this very important point
that the ground should be prepared
from pow on,

A representation was mede to the
Members of this Parliament last year
by the labourers employed in that
island. There are caseg of beating.
and shootings by the police. The
po.ice is at the beck and call of the
contractors. Most of the contractors
go from India, and practically they
are the rulers along with the Chief
Commissioner, In order to have a
freq and fair election, action haa to
be initiateq from now on. Shri P. K
Deo forgot to mention one thing. He
‘mentioned that there were a num-
ber of linguistic groups in that is-
land; there are a number of islands.
Those lingulstic groups do not enjoy
the right to yse their own mother
tongue not only for official purposes
but also for other purposes. [ am
not chauvinist in that respect but |1
am told that there are large numbers
of Bengali population, refugees and
they have no adequate facility for
these people to learn their mother
tongue. We have learnt this from
the relatives of people who are 1tn
Andamans,

Secondly, in regard to the Cht
Commissioner—I have no grudge
agalnst him_ but—he rules there In
a high handed manner Mr. Deo shouly
have given that story; in his presence
all the others, desa sevaks and
sevikas and other people tremble
with fear......{(An Hon, Member:
Really?). That is so; we got that
report from Mr, H. P. Chatterir:
who is a member of the House. So.
for free elections there should be a
proper programme,

Secondly, as Mr, Deo said, what is
the difficulty of having assemblics
there in order that those people
gradually—not immediately in 33
years—have a government Govern-
ment should prepare the ground for
that. We were reading last year
about the report of Minicoy and
Amindivi islands They are very
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small islands completely cut off from
the mainland. People cannot come to
mainland during the monsoon period
there is hardly any link between
Kernlg and Minicoy. If communica-
tions are established, they can be
linked administratively with the
State of Kerala on that side as also
this side with West Bengal.

Nagar Haveli can be linked with
Maharashtra or Gujarat; 1 do mot
want to enter into that quarrel, In
tit way, isolated pockets should not
b kept like that either inside Indian
territory or outside. These areas
have special importance also  frstly
strategic  importance, As  regards
Andama;, snd Nicobar islands. we
know definitely that they have in-
dustrial polential. Why not develop
thos. potentialities through the State
sector, public sector? That would be
advantageous for the people of India,
for the people of those islands. Those
island: have apricultural potentialit-
jes also. From the report supplicd
tn ux hy the Government. we know
thut but sufficient attention hag not
been paid to  the development of
agricultura] potential in those areas.

Some attempt should be made to
develop that territory economically
through thi+  public  sector, nol

through biy business that is ruling
in India today. We are told that the
forest reserves are being handed over
to big business who want to start
plywood and other factories there.
Why should such factories be given
over to big business instead of being
run by the State sector? Gowern-
ment should develop it economically.
Politically and administratively there
should be more democratic function-
ing there, Each linguistic group
should have facilities for the study
of their mother tongue so that they
can develop as special units inside
the territory. Administratively, these
areas should be given proper atten-
tion to give them assemblies so that
they can also develop gradually. Last-
Iy, because of the strategic impor-
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tance of these territories, more at-
tention should be paid to these terri-
tories. Minicoy and Amindivi is-
lands are in the Arabjan sea; Anda-
mang are in the Indian Ocean; in that
whole belt India can build up an
area of strategic importance for the
defence of India, From the defence
point of view and from the point of
view of economic development, Gov-
ernment should pay speciai atten-
tion to these islands and by holding
free and lair elections government
should encourage democratic institu-
tions and their languages also
should be encouraged. With these
words | welcome this Bill and 1
think there will be no dispute,

Shri 5. Kand (Tiruchengode):
While welcoming this Bill, I wish to
ofler 2 few suggestions. 1 fully agree
with the eharges made by the previous
sprakers.  Practically the Chiel Com-
missioner at Port Blair is o ruler of
those island=s. Honestly, 1 cannot
blame the person. It i duc to two
reasons,  One the  geogiaphycal
position of thesc islands  which is
practically cut ofT from the mainland,
During monsoons, | am afraid the
Chief Commissioner is not even in a
position to contact the authorities in
Delhi tn take some decision and na-
turally he has to depend upon his own
discretion. Human nature being what
it is, he is likely :o err on so many
things. [ saw a sorry state of affairs
there when T went there in 19684

The previous =peaker mentioned
about language. I saw a number of
schools finely located but all  the
schools are run only through  the
medium of Hindi and there is virtu-
ally no provision to teach either Tamil
or Bengali or any other national lan-
guage there. T felt very actually the
absence of this facility because 1 have
seen hundreds of Tamil and Bengali
students compelled 10 studv through
Hindi medium even in their primary
classes. They do mot have even that
facility to learn things through their
mother tongue. It should be attended
to immediately.
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Another reason for the Chief Com-
missioner acting in an autocratic man-
ner is the absence of any judicai
check, 1 wonder why the Goverfl-
ment of India is not able to provide
any machinery to see tha: the ad-
ministration is run on proper lines
There must be a judicial check on the
day-to-day administration. I appeal to
the Government ty see that this i
done.

The communications with the main-
land should be improved and if the
Governmen: pays some attention to
these things the administration in the
Andamans can improve. Whai has
been the Governmuut doing for the
last eighteen years? 1 bave seen very
beautiful rubber plantationz: and mo
care ix being taken of them. Gov-
ernment has instituted some kind of
research to find out whether we can
grow tea there and I am told that the
experiment had ben successful. We
can grow tes planistions in some of
the islands. But Government has
taken no steps to cultivate any tea
plantations. 1 also learn reliably that
these islands are quite rich in g kind
of fish called “Tuna’ which is in great
demand in the world market; they
can very well develop fisheries there.
Omly by developing these local resour-
ces, we can give a  self-supporting
economy to those islands. Unless we
do that, Andamans will be more a
burden on our economy nor will it
do good to the mainland or those liv-
ing in those islands. With these
words T weleome this Bill.

Shri D. C. Sharma: Mr. Depuly-
Epealer. Sir. 1 pay mv homage to the
people of Dadra and Nagar Haveli
for the cfficient way in which they
freed themselves from the Portuguese
imperialism. 1 wish the people of
Goa had done something of that kind
s0 that we should not have had to
take any kind of police action. The
people of Dadra and Nagar Haveli are
8 brave prople and industrious peo-
ple and a people whose lave for India
has been proved beyond measure. .T
am glad that they are being given this
dirert represeniation to the Mouse of
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the People. | think their problems
will be voiced on the floor of this
House and attended to by this great
body which stands for the whole of
India,

But I must say that 1 am agains!
all kinds of mergers. ] think every
Stale in India has an individuality
of itz own, a personality of itz own,
and an identity of its own. I do not
know what kind of atlitude we are
developing. Somebody wants a chunk
or a share in some other Statc; and
somebody else wants a slice of some-
body else's State. 1 do not know why
we are trying to add to the dimensions
of our States. My hon. friends have
been saying, “hand over the Andaman
and Nicobar Islands to West Bengal;
hand over the Laccadive, Minicoy
and Amindivi Islands to Kerula; hand
over Dadra and Nagar Haveli to Guja-
rat” 1 say that nothing like that
should be done. We must keep these
places intact because they add to the
variety of our country, to the beauty of
our country, to the unity in diversity
of our country and to the greatness of
our country. This country consists of
a State like Uttar Pradesh which
has an aggregate of about six croret
of people—

An hon. Member:

8hri D, C. Sharma: AJl right; I
think next time it will become 10
crores; I would be content with six
crores. Asx I said, this is a country
which has a State like Uttar Pradesh
with seven crores of people and :lso
these small places. T tell you thati a
«mal] man like the big man and small
Stater like the hig States are all
needed in this world. Therefore, no
attempt at merger ghould be made.
This is my first point

Eeven crores.

My second point is that the oniy
problem of these two groups of fs-
lands—The Andaman and Nicobar Is-
lands and the Laccadive, Minfcoy and
Amindivi 1slands—Is the lack of meana
of crommunicationa; that s the basic
problem, and wou must improve their
means of communication internal as
well as external. People have beea
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[Shri D. C. Sharma)
sayung there are linguis.c minoritcs.
Don't we have so many lingwsuc
minorities in India? They wanl to
create other areas of conflict in thesc
smal: islands: four linguistic minor-
ities and four different troubles. The
moare the linguistic minorilies, the
greater jg the trouble. For God's sake,
save us from linguistic  minorities,
because we are already having so much
of {rouble. 1 think we shou.ld look
upon these S as one, ind
integral unit, and we should not think
of them in terms of thiz minority or
that minority. As I said in the begin-
ning, the real preblem is the problem
of

Union Territories  SEPTEMBER 9, 1985
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Shri D. C. SBharma: Then, 1 do uot
know about the Minicoy and Amin-
divi islands, but these also shouid be
gdiven new names. Some  criticism
was made of the Chief Commissioner
I do not know who the Chief Com-
missioner is; but whoever the Chief
Commissioner, I think he will came
under cri.icism at the hands of our
friends and myself also! But I believe
that the Chief Commissioner shou'd
look more to the economic develop-
ment of these islands than anything
else. I think more than  anjthiug
clse, these groups of  islands—the
Andaman and Nicobar Islands and the
L dive, Minicoy and Amindivi Is-

of the lack of the
cation. Why should the Andaman
and Nicobar islands be cut off from
the mainland of India f{or some
Why should the L live,
Minicoy and Amindivi islands be cut
off from the mainland of India for
some parts of the year! Why does
it happen like that? I believe that
they should be given roads inside
their States. I believe that regu'ar
ships should plv between the mainland
of India and these islands.

Shri Hathi: There are ships plying.

Shri D. C. Sharma: Not so often, [
believe they should be given every
kind of support that they need. I
would also say that the Andaman and
Nicobar islands should also ugdergo
some kind of transformation, that is
to say, its name should be changed.
Why do you not call these islands as
Nctaji Subhas Chandra Bose Islands?
Why do you not give it that name?
After all, the present names are just
relics of the British imperialism under
which we groaned for such a long
time. I think we shou'd examine
new names and by giving them new
names we will bring a new orienta-
tion to their thinking, a new orienta-
tion to their ideals of progress and to
their ideas of development.

Dr, M. 8. Aney (Nagpur): You ask
them whether they want this new
name.

lands—have a great sirategic import-
ance. I would like the Home Minis—
try to sit round a table in a confor-
ence with the Defence Ministry and
to see that these two groups of island:
at least b the joint responsibil
ty of the Home Ministry and the
Defence Ministry, because you know
the Andaman and Nicobar islands were
taken over by Japan during the last
world war, and we have been seeing
some alien ships near these islands
even now; we have been some allem
flags near them even now. Therefore,
T think it is not a problem of adminls-
tration only; it is a problem of
strengthening of our defences and for
this, these islands must be geared to
their full potential.

Shri C. M. Kedaria (Mandvi): Sur,
while 1 ing the e of the
Government, 1 wholeheartedly join
Shri D. C. Sharma and pay my tribute
to the public of Dadra and Nagar
Haveli. They have themsclveg liber-
ated from the tyranny of the Porti-
guese rule. This was an oppressed and
also a backward area inhabited by
Schedu'ed Tribes. The rule after in-
dependence they saw in the adjoining
area were enthused to be liberated
by themselves. When they were =
berated, they found a varishta pan-
chayat. Our late, beloved Prime Min-
ister Jawaharlalji, was of the opintom
that whether they resolve to join Indis
or whether they want to remain repe-
rate, as a separate entliy, it was up to
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them to decide whalever they wantea
to. The people there, were so happy
wilh gur rule and wise that they
readily joined the Indian union terri-
tory

The problem there is that Varishta
panchayat which is already exisung
is on.y an advisory body, the demand
of the public is thai some execu.ve
powers must be vested in the vanshta
panchayat and it should be turned
into a varishta council or sume such
body. Thig area is very backward
and morally a forest area. Thers had
been no land reforms or land Acis;
the public had no rights on land. Seo,
the land tenure Acts must be brought
into being for that area. The people
had high hopes and aspirations while
juining India, and now, they are an-
xious to develop their area industrial-
ly too. But there are some handicaps.
Special quotas for industrial develop-
ment and more licensing capacity are
required there. So, while considering
this measure for direct election, I re-
quest the Central Government o look
into their needs for indus.rial and
agricultural deve'opment and for their
foregt development also. T request
that more funds may be provided for
the development of that area.

Shrj Harl Vishoa Eamath: Sir, while
1 fully' support the principle under-
ing this welcome measure, I am
rather uneasy in my mind and heart
over the political myopia that ig still
afflicting (his government. I wonder
whether, the minister has forgotien
that the Prime Minister, a ~ouple of
months ago, I believe, had iong and
earnest talks with the Chie! Minister
of Goa and promised him that the
future of Goa will be decided at the
end of this year through direct elec-
tions. That matter is still hanging
fire decause of some distressing inrci-
dents in Bangalore and the disturbed
atmosphere in the glass house in Ban-
galore. One does not know in the
present crisls whether it will be decl-
ded very soon.

But even so, the Prime Minister in
ronsultation with hig eclleagues hav-

(Direct Election to
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mg made up decided his mund it
there should be electiong in Goa in
the very near fulure io dewde i
luture set-up, I think this Bil) H]
somewhat premature, because the fu-
ture of Dadra and Nagar Haveli, o
whose people my colleagues have paid
handsome tributes, is intimately as-
sociated with the future of Daman,
and Diu, comprising the Union Terri-
tory of Goa gnd with the future of
Goa itself which will be decided by the
elections 10 be held there.

I am sorry to say that this myopia,
this weakness, this pusillanimiiy also
afflicted the government of which the
head was the late Jawahar.al Nehru
The people of Dadra and Nagar Haveli
libcrated these territories frum Portu-
guese jmperliast rule and procianned
«hem free. [ refer to the Lill fou
amending the Constitution which des-
cribes to this territory as “lerrilory
comprised in free Dadra and Nagar
Haveli before the 11th day of August
1961, long before Goa was liberased
by our army action. If the govern-
ment had been (ru'y democratic-mind-
ed and was not myopic, it would have
recognised the free set-up or Varishta
Panchayat set up by the pecople of
Dadra and Nagar Haveli against heavy
odds. But the Nehru government did
not do so, and the lame excuse was
trotied out today by the Minister of
State that it was too late at that time
and therefore, they could not be
endowed with the privilege of sending
direct representatives o the Lok
Sabha,

Be that as it may, in case the clor-
tions in Goa promised by the Prime
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Minister to the Chief  Minister
take place either in a  December
or early next year and in

case the elections end in pro-merger
results—I do not say with which rtste
it ir inevitable that the territory

as Dadra and Nagar Haveli,
and Daman and Diu at present com-
prised In Goa will have to be merged
in Gujarat—I would not sty in which
district and therefore, there will hawe
to be an amending Bill to this Act
sometime next year
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|Shri Hari Vishny Kamath)

Having said thal, Jet me refer to the
point raised by Prof. Sharma, Acharyu
Sharma.

Shri D. C. Sharma: God save me
from that title!

Shri Hari Vishnu Kamath: He rei-
vired to the Andaman and Nicobar is-
landy and suggested that they should
be renamed as Netaji Subhas Chandra
Buse Islands, Before | have my say
on that, may I correct him ang tell
him that the Andaman and Nicobar
Islands were occupied not by the
Japanese, a5 he sald, in second world
wiur, but by the Azad Hind Fauj. the
INA uand Netnji. They were not oc-
cupied, but liberated from  British
imeprialism by Netaji and the Azad
Hind Fauj, not bry the Japanese. I
think he will correct that wrong im-
pression in his mind.

Shri D. C. Sharma: But you were
working in collaboration with Japan-
o5,

Shri Hari Vishnu Kamath: No: ot
was the free Azad Hind Government.
Therefore, I agree with him that these
izlands should be renamed and we
shouid drop this old name associated
with British imperialism. But they
should be renamed in the way Netaji
desired. Netaji named them as Swaraj
and Saheed Islands instead of Anda-
man and Nicobar islands. 1 raised
this point in the first Parliament, but
the Government was unwilling to ac-
rept this ch in the ne 1 ¢
May I repeat that suggestion today
that it would be advisable, desirable
and in tune with the current main-
stream of national opinion that these
islands showld be renamed az Swarad
and Shoheed Islands, ag desired by
Netaji and ax done by him.

We are glad that these three Union
Tersituties now juin the other Union
Territories in their march towards full
democracy in the sense they will be
able to srnd representatives to the
Lok Sabha by direct election. May I
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ask whether the suggestiun made by
my hon. friend, Shri Deo, would be
seriously considered? That is so say,
the proposal for merger of some of
these territories in the adjoining Sta-
tes. For instance, about Goa, Dauman
and Diu, Government have taken the
decision to hold elections. Why should
not Pondicherry merge with Tamil
Nad, Karaikkal and Yanam wiih
Andhra, and Mahe with Kerala? Per-
haps it may not be possible or tactical
or strategically advisable to  merge
Andaman and Nicobar islands,—the
Swaraj and Saheed islands, as 1 would
call them—in West Bengal, because of
their strategic importance in the Indien
Ocean. The Defence Minister  has
told us time and again that some sub-
marines have been sighted somewhere
near the Andaman and Nicobar is-
lands. Therrfore, it would be neces-
sary to sel up a naval base in the
Indian Ocean, mure so because Indo-
nesia, which  considers the  Indian
Ocean as Indonesian Ocean is actually
assisting China in setting up a naval
base in the Indian Ocean  region.
Therefore, 1 would gppeal to my hon
friends, who have made the suggestion.
to hold it in abeyance with regard
to Andaman and Nicobar Islands. 1
am sure the day is not be far off when
the people of Andaman and Nicobar
Islands either have an Assembly of
their own in the islands or will be
able to gend their representatives to
the West Bengal Assembly.

Just as with regard to the Union
Territories these three are exceptions
to the general rule, 1 find, on this day,
when we are considering this Bill,
that among the States also there is
one exception to the general rule.
Though that State has accepted the
principle, T think so far no  direct
e'cctions have taken place to fll the
ceats in the Lok-Sabha from Jammu
and Kashmir, Of course, it is under-
going an ordeal by fire and steel just
now, so [ do not wish to dilate upon
this point. But I, and T am sure the
House also, will look forward to the
day when, in the near future, whem
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we have won the war and won to
peace as well in the present crisis,
Jammu and Kashmir will be able to
send representatives to the Lok-Sabha
through direct elections.

Lastly, may I refer to one or two
c:auses of the Bill. 1 feel that clause
6 is redundant, because clause 3 refers
to the next general elections. Till the
next general elections are upon us
and they are concluded, the present
provisiong remain in force. There-
fore. as long as the next general elec-
tions do not take place, the prsent
provisions governing representation of
these territories in Parliament will
continue to be in force. Therefore—
1 do not know why the Mimsier has
been told by his legal advisers that
clause € is also necessary—-1 think
that in view of clause 3, clause 6 is
wholly redundant, because clause 3
makes it clear that it is only for the
next general elections and not before
that. I hope, therefore. that clause &
will be dropped.

Sir, I have to say something on
some of the other clauses also,
but 1 will do that when we take up
clause-by-clause consideration of the
Bill.

st vq WO qwdw ()
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Shri Sham Lal Saraf (Jummu anl
Kashmur): Sir, I welcome this Bill and
I do not find it a day latc that it has
been presented to this House.

I have heard some of the  friends
who have preceded me and 1 would
like to say that each of these umits
have their own history, tradilion and
culture. Keeping that in view it will
not be correct {o say uat the momen:
that we should basten in geiting them

amalgamated or merged  with  the
nearer Stater or arcas. To my mind
that will not be correct. Le. it be

left to the people of those places or
units when they feel or think at tre
proper timé for a!l the reasons, whe-
ther political, economic, industrial or
atherwise, that they would like to join
the adjmcent States or areas. There-
fore at this time to talk about that
will not be correct

Shri Alvares
tion.

(Panjim): Balkanisa-

8hri Sham Lal Baraf: N¢ balkani-
sation 1 will tell you.
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In & country that is wedded to
democracy, it js really very welcome
that even the smallest units that may
be far-flung in the country are being
wedded together and they are being
given the right of vote or the right
of sending their representatives to the
House of the People. It will be then
that the representatives so elected like
my Iriend Shri Alveres will be in a
position to say what they exactly wanl
for their units. I will never rule out
what they may do about Goa tomor-
row—1 will be one to support him—
but when their representatives ere
here, we know they will be speaking
the mind and the aspirations of the
people as far as Goa is concerncd.
They have got their own cullure, their
own history behind them and the Gov-
ernment will come to know what they
actually want.

14 hrs.

It was rightly said by Prof. Sharma,
and it was supported by the hon
Member from Madras, that they will
need education. I would say, an all
rvund development of their areas will
be necessary in the field of nation-
building activities like health, publie
health measures, education, communi-
cation and what not. A proper survey
of everything necessary should be un-
dertaken, as to what sort of industries
should be taken up and all that.
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It is moust welcome that this iz being
done. Let us know from the i1cpresen-
tatives of those people what are their
difficulties and what they want, After
all, it may not be proper to leave it to
one or two officers who may be chang-
ed every one or two years to suggest
something and the Governments then
tnke an ultimate action upon  that.
Rather, it would be very correct to
talk to the representatives here and
see what they want. As far as the
Central Government is concerned,
they must see that they do not submit
to any pressure from any quarter that
those units should be merged with the
nearest State or the nearest area. Of
courne, when the people there are in
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agreement, cerlainly nobody wili say,
‘no’. What is important is to look to
their local conditions and to meet their
reguirements and needs, their feelings
and aspirations and keeping that im
view, it will be necessary to develop
these areas properly at par with the
rest of the country.

Mr. Deputy-Speaker: The Minisier
will reply tomorrow. We will now
take up the Motion on Oil Policy.

14.01 hrs.

MOTION RE: STATEMENT ON OIL
POLICY

Mr._ - Deputy-Speaker: Shri Harish
Chandra Mathur—he is not here. Shrni
S. M. Banerjee.

Bhri S. M. Banerjee (Kanpur): Mr.
Deputy-Speaker, Sir I beg to move:

“That this House takes note of
the gtatement on oil poliey by the
Minister of Pelroleum and Chemi-
cals laid on the Table of the
House on the 16th August, 1965."

As the House knows, there was a
serious condition in the country in
the months of May, June and July
this year because of the scarcity of
kerosene and diesel oil 1 remember,
when a Question was asked from the
hon., Minister in this House, there wa-
almost n furore in this House because
the hon. Members were not satisfied
that kerosene was available 1o the
common man. 1 do not know much
about the entire country but I know
that in Uttar Pradesh, part of Bihar,
Rajasthan and Punjab, there was nbso-
lute scarcity of kerosene and that ome
bottle of kerosene oil was not avail-
able even at price of Rs. 1.50 p.
Fven today, when 1 speak in  this
House, it is an admitled fact that a
bottle of kerosene oil is not available
at the price so fixed. In Delhi ‘tself,
under the nose of the hon. Minister
in certain areas either kerosene eoil
iz not avallable or, if it is zvailable,
it ig available at a higher price.





